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(¢) improvements affected by the landholder or the ryots

in respect of the holding and the provisions laid down
in section 32 ; and

(d) such instructions as may be prescribéd in the rules
framed under the Act.”

Amendment 5. To sub-section (2) of section 168 of the said Act the
of section following proviso shall be added, namely :—

168, Madras : :

i\gcésl of “Provided that no rent or rate of rent shall be deemed to

be fair and equitable which has been determined on
the basis of half the gross produce or any proportion
of the gross produce regardless of the expenses incurred
in growing and gathering the crops.”

Insertion 6. After section 168 the following section shall be inserted,
of section name]y L

168-A,

Madras Act

I of 1908. ,

Power to “168-A. (1) Notwithstanding anything contained in this
authorise Act the Provincial Government may, on being satisfied
special that the exercise of the powers hereinafter mentioned
settlement is necessary in the interests of public order or of the
‘c“a ssel;“‘“‘ local welfare or that the rates of rent payable in

money or in kind whether commuted settled or other-
wise fixed are unfair or inequitable, invest Collector
with the following powers :—

(@) power to settle fair and equitable rents in cash ;

(b) power, when settling rents to reduce rents if in the
opinion of the Collector the continuance of the
existing rents would on any ground, whether specified
in this Act or not, be unfair and inequitable.

(2) The power given under this section may be made
-exercisable within specified areas either generally or
with reference to specified case or class of cases.”

Amendment 7. In sub-section (1) of section 169 of the said Act after the
of section  word and figures “section 168" the following words, figures and
169, Madras Jetter shall be inserted, namely :—

Act I of 3
1908. “or section 168-A.” :

8. In section 172 of the said act after the word and figures
Amendment

of section . section 168" the following words, figures and letter shall be
172, Madras inserted, namely :—

%‘581. s “or section 168-A.” .
Amendment 9. Section 177 of the said Act shall be renumbered as sub-

of section  section (1) of that section and to the section as so renumbered
177,IM;;‘dras the following sub-sections shall be added, namely :—
Actlo

1908. “2) (a) Notwithstanding anything in sub-section (1) where
rent is settled under the provisions of section 168-A
the Provincial Government may either retrospectively
or prospectively prescribe the date on which such
settlement shall take effect. In giving retrospective
effect the Provincial Government may, at their
discretion, direct that the rent so settled shall take
effect from a date prior to the commencement of the
Madras Estates Land (Orissa Amendment) Act, 1947.
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(b) If the Provincial Government give retrospective effect
as provided in clause (@) of this sub-section and if it
is found that the rent actually paid by a ryot from
the date on which the retrospective effect of the
notification of the Provincial Government cOmMmMEnNces,
is in excess Of the rent as settled under the provisions
of section 168-A, such excess payment shall, at the
option of the ryot, be—

(i) adjusted towards payment of future rent as sO settled,
or

(i) recoverable from the landholder by a suit before the
Collector.

(3) Nothing in sub-section (1) shall be deemed to affect the
powers of the Provincial Government to direct settlement
of rent under section 1.8-A, at any date within the
period of twenty years specified in that sub-section.”

Amendment 10. In section 178 of the said Act after the word and figures
of section  “section 168" the following words, figures and letter shall be
ﬁ-:‘;ﬂm inserted, namely:—

1908. “or section 168-A.”

Amendment  ~ 11.In section 215 of the said Act—

‘Eimm (a) at the end of clause (8) the following words shall be
{Agc.}sl of added, namely:--

«and also for prescribing the principles to be followed by
the Collector in settling rent”;

(b) in clause (9) the word “and” shall be omitted;

(c) at the end of clause (10) after the words “under this
Act” the word “and” shall be inserted; and

(d) after clause (10) the following clause shall be inserted,
namely:—
«(11) prescribing the instructions for the guidance of
officers for commutations of rent.”

12. In Part A of the Schedule to the said Act after serial

ofscﬂi:, number 12 serial number «12-A” shall be inserted and against
Madras Act the said serial number the following entries shall be made in

Tof 1908.  columns 2, 3, 4, 5 and 6, namely:—

i 3 3 4 5 6
177 for a suit for reco- Two years The date of the noti=  District
(2)  very of excess fication of the Pro- Court.”
()] payment of vincial = Govern-

rent. ment giving retro-

spective effect.



